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Presout * Hon'ble Mr. Justice B.Panigrah Vice Qairman 

Hoz'ble Mi,Biswas, Aninistrative Member 

AJZ MLJ 

VS 

UN IT OP INDIA & R 5, 

For the applicant $ Mr,B.Qiatterjee, counsel 

For the respondents & Mr.P111( .AC rat counsel 

Upon hearing the id, counsel for both the parties it 

appear's that the matter is sub..judice bsfire the Hon'ble 

Supreme Court and Mr, Chatterjee.1 id, counsel for the appliø. 

cant states that the matter has been fixed for hearing before 

the Supreme Court on 13,10.03, In that view of this fauaJ. 

utcOne,, let the matter go out of list, Beth the parties are 

dire ded to apprise this court about the further progress of 

this case in the Hor'bIe Supreme Court after 6 weeks. 

2. 	Plain COW f the order be handed over to both the id, 
counsel for necessary adian 

VIQ- aiA]B.Z4N 

4 


